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SHRI RAM AWADHESH SINGH :   No. 
no.  Special   Mentions first .........    (Interrup 

tions)   .... 

 

SHRI MENTAY PADMANABHAM : 
Madam, may 1 make a submission ? It 
appears there is yet another accident today. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
HKARJUN): I am talking about that also. 

SHRI MENTAY PADMANABHAM: 
Does the Minister's statement include this 
accident  also ? 

 

STATEMENT BY MINISTER 

Derailment of 7022 Dakshin Express and 

2624 Nav Jeevan Express on South Central 

Railway 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): It will be recalled that in 
deference to the wishes of some of the 
Members. Shri Jaffer Sharifji had proposed to 
apprise the House yesterday about the 
derailment of 7022 Dakshin Express on the 
Balharshah-Kazipet Section of South Central 
Railway on 6-5-1992, but due to other 
unavoidable Parliamentary business, he had 
been permitted by the Chair to make the 
statement today. It is now with a deep sense of 
grief that I inform the House of another 
unfortunate accident involving 2642 
Navjeevan Express which occurred on the 
same Balharshah-Kazipet Section early today. 

As regards 7022 Dakshin Express de-
railment, at about 3.40 hours on 6-5-1992 
while 7022 Nizamuddin-Hyderabad Dakshin 
Express with a load of 19 coaches was on run 
between Uppal and Hasan-pitti Road sections 
on the Balharshah-Kazipet Broad Gauge 
Double Line Section on the Secunderabad 
Division of South Central Railway, 15 coaches 
marshalled 4th to 15th from train engine 
derailed at km. 348/20. Mocking the Docon 
Main line only. As a consequence, 11 
passengers sustained minor injuries. The 
injured passengers were rendered medical aid 
at the site and then proceeded on their onward 
journey. Although the cause of this accident 
will be established only after the detailed 
inquiry. I must mention the fact that according 
to officials who attended the accident site, 
there was evidence that pointed to the 
possibility of the derailment having occurred 
due to sabotage The State Police officials have 
also not ruled out this possibility. However, a 
broken rail piece which was found displaced at 
the accident site, has been sent for chemical 
examination to the Forensic Laboratory in 
Secunderabad. The forensic report is awaited. 
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The suspicion that the derailment of 7022 
Dakshin Express is the handiwork of 
saboteurs, has been strengthened by the much 
more unfortunate accident involving 2642 
Navjeevan Express today which occurred very 
near the location of the earlier derailment. At 
about 00.05 hours while 2642 Madras-
Ahmedabad Navjeevan Express, with a load of 
18 coaches was on run between Hasanpatti 
Road and Uppal stations on the Kazipet-
Balhanshah Section, the first 10 coaches next 
to the train engine derailed of which two 
capsized, blocking both up and down main 
lines. As a results, 4 passengers lost their lives 
and 26 others were injured of whom 6 
sustained grievous   injuries. 

Immediately, on receipt of information 
about the accident, the medical relief van from 
Kazipet with doctors and divisional officers 
were rushed to the site. The General Manager, 
South Central Railway alongwith the Heads of 
Departments and the Commissioner of 
Railway Safety, South Central Circle also 
went to site to supervise rescue and relief 
operations. Local top civil and police officials 
also attended the accident  site. 

The Member Traffic and Member Mecha 
nical, Railway Board have also rushed to 
the site.  

The injured are being treated in the 
Mahatrna Gandhi Memorial Hospital at 
Warangal. 

Ex-gratia payment to the next of kin of the 
dead and to the injured is being arranged. This 
will be in addition to the compensation. 
payable under the Railway Accidents 
Compensation Rules, 1990. The amount of 
compensation payable in case of death and 
injuries which deprive a person of all capacity 
to do any work is Rs. 2 lakhs. For other 
injuries, the amount varies from Rs. 16,0:00 to 
Rs. 1,80,060. 

There is very clear evidence at the 
accident site that this tragic accident has 
occurred due to blowing up of the track 
under the moving train through use of an 
explosive device. I have issued instructions 
to step up the track patrolling on this 
section.  

Shri Jaffer Shariefji, all Railway workers 
and I extend our heartfelt condolences to the 
relatives of the persons who lost their 
lives   in   this   tragic   accident   and   sincere 
sympathies  to  the  injuried. 

I trust the House will join me in extending  
heartfelt  condolences  to  the  bereaved 
families. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA   SWARAT) :   Now   
clarifications-. 

SHRI  MOTURU HANUMANTHA RAO 
(Andhra Pradesh): Madam Vice-Chairman, it 
is shocking to hear every few days that a 
railway accident has taken place on the South 
Central Railway particularly. I am sorry that 
our hon. Minister, Mr. Malli-karjun, who 
comes from Andhra Pradesh, has to face this 
music. This is not an isolated incident. I 
cannot be quite sure, but these two might be 
due to some sabotage. Put a series of accidents 
have taken place in the last six months, and 
almost 20 or 21 accidents have taken place 
since this Ministry has assumed office. 

So, why are these things happening ? The 
South Central Railway was found to be one of 
the best run zones in the country. In this area 
such accidents have taken place repeatedly and 
so many deaths have taken place. Perhaps all 
put together the number is 50 or more than 
that. Why these things are happening on the 
South Central Railway in such a short time ? 
This is my question. The Hon. Minister, 
instead of giving an isolated explanation for 
these latest accidents has to review the whole 
thing. The Railway Ministry has to take every 
railway accident as a serious warning to them. 
They have not been so alert up till now. I 
myself, while speaking on the Railway 
Budget, brought to the notice of the Railway 
Ministry as well as this House that accidents 
had taken place in December and January. 
Like that they have been taking place 
repeatedly. So many Expresses. have derailed. 
Coromandel Express had derailed, Kerala 
Express had derailed, Tirupati Express had 
derailed and Sim-hadri Express was about to 
derail, The latest is the case of the Navjeevan 
Express and the Dakshin Express.  So, people 
are 
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afraid of getting into the trains. If repeatedly 
such accidents occur, how can they be sure of 
their own journey and their own lives ? So, it 
is a very serious thing. It is not due to sabotage 
alone. The rails have been broken. I brought it 
to the notice of the Railway Ministry last time 
itself, when I was speaking on the Railway 
Budget. The rails were found to be broken. 
There is something wrong with the forgoing of 
the rails themselves. They are either-- worn 
out or there is something mechanically wrong 
there. Simhadri Express was to face such a 
calamity, but for the alertness and courapc of a 
youth who seeing the rails apart rushed and 
brought his own red shirt and sat there on the 
rails and warned the driver of the danger. So, 
miraculously some hundreds of lives were 
saved. Rivetment of the rails had yielded 
smashed. It was not due to sabotage at all. One 
running train Narsapur Express dashed against 
a wagon coach. It was not sabotage. So, not 

only the Railway Mins-try but the entire 
Government should take it seriously and see 
how things are happening. I demand that a 
judicial inquiry be appointed not on this alone, 
but on all the accidents that have taken place 
in the lasi six months. I hope that the Minister 
would come forward and explain how many 
accidents and casualties, partcularly on the 
South-Central Railway have laken place since 
he assumed office. This is a thing to be 
clarified by the Mnister. I hope the House 
would demand a judicial inquiry nto all these 
accidents and the Government has to oblige. 

SHRI JOHN F. FERNANDES (Goa): Such 
statements are common in this House and 
there are no attempts by the Government to 
take precautionary measures to prevent such 
accidents. Off and on statements made in the 
form of obituary references giving 
condolences to the victims and inquiry 
commissions are appointed. The hon. Minster 
comes with a statement when accidents occur, 
but when the inquiry committee reports are 
given, this Parliamentary forum, the Lok 
Sabha and the Rajya Sabha, are kept in the 
dark. I think the Government should be 
directed by the Chair  that  whenever  there   
are  inquiries, 

findings of those inquiries should be placed 
before the House so that the Members can 
know and pinpoint the difficulties in the 
system. Madam, here the blame seems to have 
been pushed on to the People's War Group 
because that terrorist group is active in that 
area. But we forget to find whether the railway 
lines are maintained properly. May I know 
from the hon. Minister as to when these 
railway tracks were replaced I was talking to 
some of my colleagues From Andhra Pradesh 
here and they informed me that those railway 
tracks were laid by the British and there was 
no attempt to replace them and to repair them 
when they are Worn out. The very fact that 
there are repeated accidents taking place on 
this sector goes to prove that all is not well in 
that area and also as far as the maintenance of 
track is concerned. 

The Minister in his statement has not stated 
categorically that an enquiry has been ordered; 
instead the Minister has merely mentioned 
that a detailed enquiry is going on. I would 
request the hon. Minister not to order a 
judicial enquiry because when a judicial 
enquiry is constituted, the report is delayed for 
months and years. Therefore, there should be 
an autonomous enquiry committee or a 
statutory committee outside he Railway 
Ministry. If an enquiry committee is 
constituted within the Railway Ministry, then, 
you will not get ntaural justice. There will be 
an element of bias becouse it is their own 
department. Even if there is a fault on the part 
of any employees, naturally. there will be an 
attempt to protect them. May I know from the 
Minister whether he proposes to order an 
enquiry consisting of a statutory body instead 
of a judicial enquiry committee ? As you 
know, Madam, a judicial enquiry is a time-
consuming affair. The hon. Minister should 
devise a system whereby a body can be 
constituted under a statute and a report is 
submitted within one month or within a 
fortnight. 

Madam, though the Indian Railways is the 
second largest in the world, its equipment has 
become obsolete. The world is advancing in 
this field. We are marching into the 21st 
century. In the Western countries there are 
electronic devices where 
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the driver of a train is warned about an. 
impending accident. May I know from the 
hon. Minister whether any attempts have been 
made to import these devices and to install 
them in our railways so that the drivers are 
warned and precious lives are saved ? That is 
all I would like to say. 

SHRI KAPIL VERMA (Uttar Pradesh): 
Madam Vice-Chairman, it is rather very 
strange and tragic that the two accidents 
should have -taken place within such a short 
span of time. The statement mentions one 
accident took place at 3.40 hours on 6-5-1992 
and the other at 00.05 hours today. When the 
first accident took place and the derailment 
took' place, what did the Railway authorities 
do after that accident? What precautionary 
measures did they take after that accident? It is 
very strange that within such a short time 
another accident took place. The Minister must 
order an enquiry into the accidents and 
whosoever is responsible for if must be 
strongly dealt with it. What precautions have 
they taken after that accident ? May I know 
from the Minister whether the patrolling party 
was strengthened and whether any guards 
were posted there ? What was happening there 
? 

Secondly, the Minister mentions in his 
statement about some explosive devices and all 
that. Probably he is hinting at Naxalites. This 
Naxalite group has not surfaced overnight. 
They must have been there for months and 
years. Everybody knows that, that area is 
infested with certain terrorist groups. May I 
know from the Minister what precautionary 
measures the Railway authorities have taken in 
advance before these two accidentsoccurred ? 
We wake up only after . accidents. What 
precautions were they taking to guard the line 
? Obviously the railway lines, the telephone 
lines and things of that kind are supposed to be 
the primary targets of any terrorist gorup 
attack. When they are killing so many people, 
then, this has become a very soft target. May I 
know from the Minister what kind of advance 
action has been taken by the Railways to guard 
those lines? It is indeed srange that the second 
accident took place on the'same line.  So there 
must be be something terribly- wrong. It these 
accidents occurred due to a sabotage, then, 

this is a gross negligence 6n the part of the     
Railways  for  which   they  must  be 
punished. 

I also want to know how much time the 
Railway authorities took to reach medical help 
to injured people. Were they rushed to the 
hospitals ? What happened really In the same 
area, many accidents took place earlier also. 
And inquiries would have been held in the 
earlier years also. So, in the particular 
circumstances of : the case, I van! to know 
firstly what has been done on the basis of 
those inquiry reports. What actions were taken 
? 

Secondly, on the inquiry aspect of it, I think 
that a high-level inquiry is called for; not a 
judicial commission of inquiry because it will 
take a very long time. One way of postponing 
something is to institute a judicial inquiry. I 
want a time-bound inquiry by very impartial 
people. The result should come quickly and it 
should apply all over India because all kinds 
of accidents are taking place. I do not khow 
whether they will esculate or get reduced. In 
any case, we must be prepared for it. I also 
very strongly demand a high-level inquiry. In 
what form it should be, the Minister must be 
able to tell  us. 

SHRI     MENTAY     PADMANABHAM 
(Andhra Pradesh): Madam, this is really R 
very unfortunate event. The first accident took 
place in the early hours of the 6th morning and 
we came to know of it that evening. And until 
we raised it in the House the next morning, the 
Railway Minister did not choose to inform the 
Members of this House of this terrible 
accident. Madam, I am told that the practice, 
rather the convention, of this House is that 
whenever there is an accident when the 
Session is on, it is the customary duty of the 
Railway Minister to come and make a 
statement about the accident. But, in this 
particular case, the Railway Minister did not 
choose to do so. He did not even mention this 
until we raised this issue in this House. This 
shows the callousness of the Railway Ministry 
towards accidents, particularly accidents that 
are taking place in the South Central Railway. 
It might be that they are so accustomed to the 
rate 
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of accidents because accidents are happening 
in such quick succession. Because of their 
frequenry, even the Railway Ministry has 
become callous. It has become almost a habit 
with them. Madam, the Railway Minister 
should have made this statement yesterday. 
But because of some other work, he could not 
make it. I warned him, "If your statement is 
postponed for tomorrow, 1 think you will be 
getting one more accident". 

SHRI MALLIKARJUN : That means you  
are in  the knowledge of it. 

SHRI MENTAY PADMANABHAM' 1 am 
not in the knowledge of it. That is the 
experience ever since this Government came 
into existence, ever since Mr. Jaffer Sharief 
became the Railway Mnister. 

Madam, it is most unfortunate, as said by 
my other colleagues also, that there-were a 
number of accidents during the last six months. 
This, to my knowledge, is the 16th accident in 
the South Central Railway. I wanted to procure 
this data from the Library. But even the 
Library people could not give the number of 
accidents that had taken place during this 
period. But I want to know from the hon. 
Minister whether he had ordered any inquiry 
into the earlier accidents .He is saying that this 
accident as well as the previous accidents, is 
due to sabotage. May be he is right : may be he 
is wrong. But, as far as the statement goes, he 
is not quite sure that this accident, the accident 
on the 6th, is due to any sabotage. There is a 
suspicion. That is what he says. And his 
suspicion is reinforced by the local police. We 
know the type of advice the local police give 
in these matters. They will simply try to hush it 
up and try to protect some people who are 
actually responsible for accidents of this kind. 
Things of this kind are happening in the 
Railway Ministry. All of us know that. So, I 
would like to know from the Minister whether 
he had instituted any inquiry nto the previous 
accidents. What are the findings of that 
enquiry ? What follow-up action had been 
taken by the Railway Ministry to prevent 
further accidents ? It was my fond hope if they 
had taken prompt and timely action to prevent 

further accidents, there would not have been so 
many accidents in the South Central Railway. 
Iff one very ghastly accident of Tirumala 
Express about which my senior colleague, Mr. 
Hanumantha Rao, mentioned, the number of 
people killed was more than 45 but it was 
shown less. The unpression among the people 
is that the Railway officials deliberately 
suppress the number of killings. Even with 
regard to this particular accident, my 
information is that the number of people killed 
in morethan 20 whereas the Minister says, it is 
only four. In the initial text, he says, it is three. 
Then he croceted himself and said, it is four. I 
would like to know whether he has any channel 
with the local railway people to gt the 
information immediately. I know his 
limitations. He is also not in a position to get 
nifonnaton from the local railway people. 

There is another aspect. The accident took 
place on 6th at 3 o'clock in the norning. The 
relief reached from Secunder-and to the place 
of accident at 7 PM. It takes hardly three or 
four hours for a special train to reach the place 
of accident. Why have the Railway people 
taken so much tune to rush relief to the victims 
? With regard to the second accident, the 
Railway Minister said that the relief had, a' 
ready been provided. 1 am doubtful about it. A 
colleague of mine, who is a Lok Sabha 
Member, who comes from the syrne area, was 
telling, me that the relief: was not there and the 
people who had been injured, were undergoing 
terrible sufferings.- 

Another thing is, a number of accidents 
take place. I would like to know whether any 
of these accidents are referred to the Statutory 
Committee for being investigated into. Did the 
Railway Ministry refer any of these accidents 
to the Statutory Investigating Committee? If 
so, have they gone into it and have they 
identified the causes for the accidents ? What 
preventive action had been taken by the 
Railway Ministry to ward off any more 
accidents ? I would like to know whether the 
Investigatng Committtee had suo motu taken 
any decision to enquire into any of these-
previous accidents. 
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[Shri  Mentay  Padmanabham] 
There is one more poit The Railway Ministry 
had been headed bu very great man is Pubic 
life for exumple Lal Bahadur Sjastri name 
comes to mu mind wheneve I herar about an 
accident He resignd owing morla 
resposnsibility for  arailway acident After so 
many acidents in one zoe I leave it to the 
Ministry and to their of morality to decide it I 
do not know wherher thery will contineue in 
office or they wil own morla responsib8ility 
rsi gand get out 
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"There is very clear evidence at the 
accident site that this tragic accident 
has occurred due to blowing up of 
the track tinder the moving tram 
through use of an explosive device." 
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SHRI H. HANUMANTHAPPA (Karna-
taka) : Madam, after all these Members have 
spoken, I only want to put just a few pointed 
questions to the Minister. The distance 
between the site of the first accident and that 
of the second accident is not known and this 
statement is silent on it and it says only, "very 
near". I am told that it is around 20 kms. If the 
first incident is an accident, I charge that the 
second is by negligence if the distance is only 
20 kms. I would like the Minister to verify 
from the records, from the officers, and find 
out what acton has been taken after the first 
accident took place. There is a gap of nearly 
20 hours. What are the instructions passed 
trough the Down Line in case it was thought 
to be an incident of sabotage ? If this is not a 
sabotage, but an open challenge, as Mr. 
Jadhav says, which is ruling in that area, then, 
what is the precaution taken by the Railways ? 
Are 

the Railways aware of it or not? Or, did only 
the local people report it to the Railway people 
? Bid they in turn report it to  the  higher 
authorities?  If they  were 

aware of this, what precau-6.00 
P.M.   tionary   measures    have    they. 

taken? What are the instru-tions 
sent down the line about the precautions to be 
taken due to possible sabotage 7 Have the 
Railways made any special arrangements to 
take care of this infested area, whether 
Naxalite infested or terrorist infested, in order 
to infuse confidence in the passengers? 

Secondly, patrolling has now been arranged, 
according to the Minister. But there was a 
system in the Railways when there used to be 
walker. I would like to know whether this 
walker system was in existence in that area. 
When did the walker pass through ? What is 
the report ? How many hours passed ? Are you 
still continuing the system, or in your anxiety 
to show economy you are also reducing the 
staff? I read in the Press .the other day that the 
Railways are also reducing the staff. But, Mr. 
Minister do not do so at the cost of the lives of 
railway passengers. Do not try to get a 
certificate from the Finance Minister or the 
Prime Minister that you have saved so much—
by removing so many people but not killing so 
many people. So if you want to have economy, 
there are various departments which are 
spending money. You can cut short there, but 
not where safety is involved. Sir, the Andhra 
friends have said that there are repeated 
accidents on the South Central Railway. This 
has to be looked into very seriously. The 
person in charge should be held up. What are 
the actions taken. If it is a Naxalite infested 
area, that is a different matter. But if it is 
accident infested, it would get a very bad 
name. It will be a black mark on the Railways, 
particularly the South Central Railway, if it is 
accident infested. Mr. Mentay Padmanabham 
said that you do not depend on the local police 
because they are not giving proper 
information. With this information, are you 
going to strengthen your Railway Protection 
Force as you call it ? We have no objection. 
They do not have certan powers. You may 



491 Statement [RAJYA SABHA] by Minister 492 

 

[Shri   H.   Hanumanthappaj have to 
change certain rotes or Acts. You give them 
ample powers. to control these things, without 
depeniiing upon the local police. 

THE   VICE-CHAIRMAN   (SHRIMATI 
SUSHMA SWARAJ): Shri Ranjit    Singh. 

 

DR. YELAMANCHILI SIVAJI (Andhra 
Pradesh): Madam,  it appears to be a 
customary statement from the Minister. 
Whenever an accident takes place, it is 
customary to the Minister to issue a statement 
stating that such and such accident took place 
at such and such place, and medical vans and 
high officials have rushed to that place, an 
inquiry has been ordered, and ex-gratia is paid. 
And the Minister expresses heart-felt 
condolences. That is all. But it is still an 
accident. As my senior friend, Mr. 
Padmanabham mentioned, the South Central 
Railway refuses to learn any lesson from these 
accidents. Those who cannot remember the 
past and leam any lesson from the experience 
are condemned to repeat it. And it applies to 
the South Central Railway. In the South 
Central Railway, the slogan of the Railway, 
"less luggage, more comfort, make the travel a 
pleasure" has been replaced by the slogan, 
"less safety, more risk, rail travel is made 
dangerous." This is the slogan now going on in 
the South Central Railway. 

SHRI H. HANUMANTHAPPA. You have 
coined it now. 

DR. YELAMANCHILI SIVAJI: Not only 
the Railways, in Andhra Pradesh, both 

 

"There is very clear evidence at the 
accident site that this tragic accident 
has occurred due to blowing up of the 
track under the moving train through 
use of an explosive device." 
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the RTC bus travel and the rail travel be 
came very dangerous and risky. Day in 
and day out, the RTC buses are being 
attacked by dacoits and the gangsters on 
the highways. And there is a risk of life 
whenever one chooses to travel by train. 
As mentioned earlier, the track mainte 
nance is very poor. And these two accidents 
may be due to sabotage. What about the 
other accidents like the Tirumala Express, 
the Narsapur Express that met with an 
accident at Pondugala, the Simhadri Ex 
press and others ? And there is repeated 
human failure, and there are more and 
more omissions and commissions that led 
to accidents. And precious little has been 
done by the South Central Railway to 
rectify the same. About a year and a half 
back, the Singareni Express was set on 
fire and more than 50 passengers were 
charred to death in the compartment. The 
Government ordered an inquiry. And I do 
not know, the facts of the inquiry, and no 
redressal steps have been taken to rectify 
the same. I would like to add in this regard 
that the Minister may consider to provide 
a job each to the families of those who 
have been killed in these accidents as well 
as the other accidents in the South Central 
Railway. It appears that the accidents have 
got a special predilection towards the 
Minister; since he hails from the South 
Central zone, more accidents may be taking 
place there. And it is not a warning, but 
1 wish .........  

SHRI MENTAY PADMANABHAM: 
What about the senior Minister ? 

DR. YELAMANCHILI SIVAJI: That is 
how the senior Minister is now afraid to carve 
out a separate zone for Mysore. 

So, 1 would like to advise the Minister to 
take it as a challenge and see that all these 
accidents are rectified and such things may not 
be repeated in the South Central Zone. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Now the Minister will 
reply. 

SHRI MALLIKARJUN: Madam, it is very 
unfortunate to hear about an accident 

and that also within a short gap, almost at the 
same place, between Uppal and Hasanparti 
Road sections of Balharshah and Kazipet. It is 
quite painful that in spite of necessary safety 
measures having been taken, the occurrence of 
accidents still continues. 

Hon. Member, Shri Hanumantha Rao, who 
spoke first, said that these accidents might be 
due to old and worn-out rails, and so on. 
Actually it is no so. There is a regular 
checking of the rails to find out whether there 
are any fractures on the rails and if any such 
thing is found, the rail is immediately 
replaced. 

So far as the judicial inquiry is concerned, 
actually the inquiry which will be conducted 
into the second accident, would be through the 
Commissioner of Railway Safety, which is a 
statutory body who works under the Ministry 
of Civil Aviation and not under the Ministry 
of Railways. That is what hon. 
Padmanabhamji also wanted to ask. 

SHRI MENTAY PADMANABHAM: I 
wanted to know whether any previous 
accident was referred to the Commissioner of 
Railway Safety and whether any report has 
been given, and what steps have been taken on 
that report. 

SHRI MALLIKARJUN: Previous accidents 
have also been referred to them, and it 
depends upon whatever we communicate. But 
we tell them to submit their report as early as 
possible so that necessary action could be 
taken and if anybody from the Railways is 
involved, action can be taken against him. 

in the first case, 15 bogeys were derailed 
and 11 passengers suffered minor injury. It is 
not correct to say that the medical relief van 
reached there at about 7 P.M. The hon. 
Member was mentioning. 

SHRI MENTAY PADMANABHAM: It 
appeared in the press. 

SHRI MALLIKARJUN: Actually, the 
accident took place at 3.40 and by 5 O' clock 
in the morning, medical team and 
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doctors reached there, and later the Divisional 
Officer also reached there. In the first case, aa 
inquiry has also been ordered by the Senior 
Divisional Officer and in the second accident 
where 4 deaths are reported, the Commissioner 
of Railway Safety will conduct the inquiry and 
submit a report 

There are certain valid points which have 
been made by some of the hon. Members with 
regard to measures we have taken in order to 
ensure safety. We have been taking the 
advantage of the technological advancement 
also to use auxiliary warning system, 
interlocking, panel locking, route relay system 
etc. Apart from that, the operational staff like 
drivers, stationmasters and others involved, 
are subject to regular cfiecking and refresher 
training courses. 

We go to the extent of checking them 
psychologically. Apart from this, we are really 
committed to see that the safety of passengers 
is ensured. It is of prime importance to us. For 
this purpose, we have constituted high-level 
multi-disciplinary teams in the Railway Board. 
These team go to the various zonal railways 
and check up, how to reduce the accidents. As 
I said, it is of prime importance to us. 

Some hon. Member asked whether the 
passengers were transported back immediately. 
By different trains, they have been taken. We 
have made whatever arrangements necessary; 
contracting their family members and other 
things. At any stage, anywhere, any negligence 
on the part of any railway official is there, 
Government will take action. We are not 
prepared, to spare anybody. We are 
determined to take action. I would like to point 
out here that the railway employees have been 
facing challenging tasks. They have been 
successful in that. Of course, such accidents 
which occur cause a lot of agony to us. We 
will take necessary steps, as soon as possible, 
so that we avoid these accidents, to a great 
extent. I will certainly inform the House. 

Madam, there is patrolling. The track is 
regularly being patrolled by key men. The 
track condition is always watched. Initial  
indications point to  sabotage.  But 

sabotage has to be established by the enquiry 
committee. I hope, as early as pos-siblt, the 
enquiry committee will give its report. Then, 
we will take necessary action accordingly. 
Thank You. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Mr. Hanumanthappa, 
you wanted to say something. 

SHRI KAPIL VERMA : What preventive 
steps you took immediately after the first 
accident ?   (Interruptions) 

SHRI MENTAY PADMANABHAM: 
Madam, I would like to know from the hon. 
Minister, what are the reports of the enquiry 
commissions in the case of the previous 
accidents ? Has any follow-up action been 
taken by the South Central Railway to prevent 
the recurrence of such accidents ? Another 
thing is, I would like to know the total number 
of accidents that took place in the last five-six 
months on the South Central Railway. I am 
not able to get this information even from the 
Library. He must be knowing. 

SHRI KAPIL VERMA: What preventive 
steps were taken after the first accident ? What 
action did you take ? 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Mr. Kapil Verma, you 
have already asked, Mr. Hanumanthappa. 

SHRI H. HANUMANTHAPPA : Madam, 
the hon. Minister was kind enough to explain 
what steps they were taking to prevent such 
accidents. But today's accident which we are 
discussing is a different kind of accident. This 
is an unusual accident. Here, the message that 
should go from the hon. Minister, from the 
House, is: We are taking steps, special steps, 
in regard to the infested areas which have been 
identified. This is the message which should 
go from here. If these areas are terrorist-
infested, is he in the know of things ? What 
special steps are being taken, or, are going to 
be taken, in relation to such areas to infuse 
confidence among the people ? It appears, this 
message 
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has no) come. If it is really a sabotage, what 
action will be taken ? This is the message 
which should go from here. 

SHRI MALLIKARJUN: These areas are 
known to the State Government and also to 
the Centre. The Railway authorities are in 
touch with the State Government. As you 
know, law and order is the responsibility of 
the State Government. Naturally. in an area of 
this nature, we will get in touch with the State 
Government and. in co-ordination, adopt 
measures in order to avoid the recurrence of 
such accidents. (Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) : This matter is over. 
We now take up Special Mentions. 

SPECIAL  MENTIONS 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) : Now we take up 
special mentions. Shri Ram Awadhesh Singh 
not there. Shri Anantray Dave. Shri Ram-sinh 
Rathwa, Shri Krishan Lal Sharma, not there. 
Shri Ranjit Singh, Shrimati Mira Das, Shri 
Ramdas Agarwal, Shri Ashwani Kumar, not 
there. Now Shri V. M. Jadhav. 

Demand for Declaration of 11 Maharashtra 

State Highways as National Highways 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): Thank yon Madam 
for giving me an opportunity to make a special 
mention. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Madam, if you take up 
special mentions today, only you will be in the 
Chair and the person to make the special 
mention will be in the House. All the 
Members are going away. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): I will request the hon. 
Members to watt only for ten minutes 

more because there are only two Members 
present to make the special mention. 

Yes, Shri Jadhav. 

SHRI VITHALRAO MADHAVRAO 
JADHAV : Madam, my special mention is 
about declaration of National Highways in 
Maharashtra State with special reference to the 
Marathwada region. The State Government 
had forwarded to the Ministry f Surface 
Transport, Govern-mci.i of India, a proposal of 
11 State Highways having a length of 4679 
kms. for declaring (hem as National Highways 
as per Government letter No. 1082/CR-10 
15/NH-I dated 30th July, 1985. The State 
Highways proposed for declaration as National 
Highways are included in Road Development 
Plan 1981-2001 of Maharashtra. In the 
Seventh Five Year Plan due to constraint of 
resources it could not be taken up; that is what 
the Government of India has informed the state 
Government on 20tb March, 1990 and 3rd 
September, 1990. Hon. Public Works Minister 
and the Chief Minister of Maharashtra 
respectively had discussions with the Union 
Transport Minister and subsequently in July 
and August 1991 the Chief Minister of Maha-
rashtra raised this issue with the Union 
Transport Minister for declaration of the State 
Highways as National Highways, and the 
Union Minister said that these will be included 
in the Eighth Five Year Plan. Later on, it was 
said that the Eighth Five Year Plan has not yet 
been finalised and at this stage it was not 
possible to declare them  as National  
Highways. 

Madam, this is with special reference to my 
region Marathwada. Out of a total length of 
5,000 kms. we are having only 50 kms. 
Madam, our region is economically very 
backward but agriculturally it is a very 
potential region of the State. So, there are 
some important State Highways proposed to 
be declared as national Highways. One of 
them is Solapur-Osmanabad-Beed-
Aurangabad-Dhule. It goes upto Vadodara. 
The length of this road is 642 kms. I would 
like to mention these roads because it should 
come on the record. The second is, Bombay-
Ahmednagar, 


